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BEFORE THE CE?flRMJ 114INISTR1TWE THIBUNAL 
BANGAIA)RE BENCH : BANGAIIRE 

DNTEDTHIS THE S'D DAY OF APRIL 1993 

Present : 

Hon 'ble Mr. Justice P.K. Shyaasundar ... Vice-thairnan 

Hon 'ble Shri V. Rakrishnan•... Manber (A) 

.PPLICATION NO.655/1991 

Sat. Kanika Mary, 
Wife of late I. George, 
Safaiwala (P4r] rrJ/990, 
residing at fOld No.171, 
New No.49, Satyanarayana Te.nple Street, 
Ulsoor, Bangaiore-8. 	 ... Applicant 

(Shri M.S. Ananda Rauu . .. Advocate) 

V. 

Unionof India, 
represented by the Secretary, 
Ministry of Dafenoe, 
Cehtral Secretariat, 
New Delhi-il. 

Chief of the Air Staff, 
\/ayu Rhavan, 
DiIQ P0 New Delhi-li. 

AOC - in - C, 
HQ Training Oiuiaad, IA?, 
Heal, Bangalore-560 006. 	 ... Respondent 

(Shri M.S. Padmarajaiah .... A3.rocate) 

This ajlication ha1ing coie up for hearing before this 

'axibunal today, Hon'ble Mr. Justice P.K. •Shyansundar, S/ice-Chair- 

1aade the followin; 
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\\ .-ç Hviay heard .Shri Ananda Rami, learned coinsel for the applicant / 

and learned Standing Ozunsei Shri M.S. Padarajaiah for the res-

pondents it seens to as that the respondents may oonsider the 
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case of the applicant for appointaent on cnpassionate ground 

subject to there being7 a post available into which the applicant 

can be absorbed and also subject to the guidelines setk 

in these matters. iith these observations which may be treated 

a&shrectiori this aç1ab on s lisjxd off N costs. - 
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From: 

Smt Kanika Mary 
w/o late George, 
Saffaiwala (AMT) TTW/990, 
residing at No.49, Old No.17, 
Sathyanaryana Temple Street, 
Ut$oor, BANGALORE-560 008. 

•. 	Bangalore 

Dt.30-4-1993 

To 

The ADC -in- C,, 
HO., Training Command, I.A.F. 
Hebbal, l3angalore-560 006. 

Respected Sir, 

Sub: Joining report - reg. 

I, .the undersigned begs to submit as follows. 

for your kind consideration: 

(1) 	My late husband is an employee in your 

Establishment, he died in harness on 8.1.1989 leaving me. 

At the time of his death, my husband had rendered 12 

years of continuous service in the Airforce as a 1fence 

Civilian Employee. on and after his death, vide my 

representation dated 12.4.1989, I sought ernploymen' on 

compasionate grounds in lieu of my husband's death. 

Thereafter, I made several--representations to appoint 

me on compassionate grounds and the same have been 

turned down on an untenable groundse Being aggrieved 

by the orders, I had left with no other option, approached 

the Mon'ble Central Administrative Tribunal,Bangalore 
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in Application No. 655 of 1991- While allowing 

the said application, the Hon'ble Tribunal in 
itS 

order dated 2.4.1993 direCted y0u toaPPintmne Ofl 

nds. I am herewith enCloSifl9 
compassionate grou  

the orders passed by the Hon'bl
.e Central Adminis-

trative Tribunal, for your kind perusal. 

(2) 	
I su)mit that after my husband's death, 

I am finding it very difficult to eke out ray liveli-

hood in these hard days. Therefore, I humbly request 

you to appoint me on compassionate grounds without 

any further delay in the matter. I hope that my 

representation will yield fruitfUl results. 

ThankIng YOU, 

BangalOre 
Dated: 30-4-1993  

Yours faithfullY, 

(KANIKA r4ARY) 

End: as above. 



I K. SUBBA RAO, 
BA.(HOflO)LL 	

Al- A wA 	 - 
ADVOCATE 

& 
Chandrasekha, Comple* 
No. 27. !st Main Road. 
I Floor. Gafldhjnagar.  
BANGALORE560 009. 

VOCate PHONE: 	Off:26426, 

REGD. POST. ACK. DUE Residence: 

fte 	oc —in— C, 
Ganesha Mleya 

26i29, Sankey Road Cross 
TraininQ Comnand IAF, Abahot Layout 

i iabba, 	 0060 SANGALORE52 

PHONE: 263723 

ReaPefted  Sir 
29.6.1993 

Tflder instructions from my client 8mt.Qj 	)lazy vo late George, daughter of late Rau, now aged about 34 years, residing at No.49, Sathyanarayana Temple Street, M80øtBangalore..e 	I issue this legQl notice to you as 

1. 	My client lrstructs me that she is the legally iee6 wife of late George who was working as Safaiwala in your esteemed organ Isat ion died in harness with effect from 8.1.1989 leaving behind my client and MR as the sole srivingjega heirs  In accordance with the guideine 
contained in the Govrnrnent Order she Sought for appoint t on Compassionate grounds, in lieu,of the death of her Iwsband. The reasonable and legitjjte request made by cjes seeking appointen on co1npass/jopt5 grounds has 4ePn arbitrarily turn-down vide Endorsement dated 

and also her further representation has also 
been turned down vide endorsement dated 26.3.1990 and 
being aggrieved by the endorsements she had no othar 
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option but to file an application under section 19 of 
the Administrative Tribunals ACt, 1985 (hereinaftei 
referred toes the O1CTe) inAppUcation No.655 of 1991 
and the Same has been admitted and notices have been 
ordered. The Hon'ble Central Administrative Tribunal0  
BangaLor', in its order dated 2.4.1993 je., the fthal 
order with a direction to consider,  the case of the 
applicant for appciritment on con'pa si)r1ii1te grounds, 

after the lapse of three months, no steps whatso-
ever has been taken to see that the directions given, by 
the Ron'.1e Central. Administrative Tribuna1,Banajore 
are ca ned out with due respect and regard. 147 client 
also handed-ovLr an office oruer..aLed 15.3.1993 and a 
xerox copy of the ame is e.ncloed herewith for.you. 
kind perusal. As could be seen therefrom SrntVasantha. 

*iani. is appointed under the indIgent circuitances 
n the trade of Safaiwala against theex1sting regular 

vacancy at the unit with effect from 8.3993, She is 
also situated like our client, in all rspects There-
fore not considering the case o my client forappoint-
tent on compassionate is unjust, arbitrary and violative 
of Articles 14 and 16 (1) of the Constitution of India, 

ence9  this legalnotice. 

2. 	The order jsssd by the Hori'ble C.A.T. 
shall have to be carried out in Its true spirit and 
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"K. SUBBA RAO, 
B.A. (Hons) LL,U 

ADVOCATE 
& 

T.TD 
vocate 

Chambers: 

Chandrasekhar Complex 
No. 27. 1st Mall) Road, 
I FIoo, Gandhlnar,  
BANGALORE.560 009. 
PHONE• 011; 264267 

flC)SI. '.K n Reslden.e 
Gflflbj NIlay' " 

2629, Sankey Road Cross 

Abshot Layout 

BANGALORE..5 052 
PHONE: 263723 

2

my 	

9.6.1993 

cLtet iS now under the verge of starvatjo and 

3, 	She Lurther instructs rrte that shs is 
a aeagre pensjo Of 1s.790/.. per month. She is residing with her old arid all ing rnobher and she has got 

unmarrj ed and unemPloyed brother. 
Out of the meagre penajoj of b.790/.. she has to pay a sum of 	towards the rent and with 

the remaining amount of r.39o/_ she is 
unable to maintain both ends. She has no other source 
of inooszc except the Pension, 

4. 	My client further instructs ma to state that alle is Studied upto 8th stfldard and she is eligible and qaufjed and etjtlec1 to be appointed to the post of and denying app 	
under these circuillstan is inhuan 

unjt and contrary to thegujde j 8  br the GQvcrnment of India from tiMe to tjre0 	
issued 

5. 	Under the3e Clccstaflces  the reque made 
.4 



our elient seeking appointment on compaaejonati 
grouncl8 is genuina, bonafide, reasonable and Justified. 
Trefore, I hereby advise you to carry out the directionø 
of the Ron'ble Central. Administrative Trjbwa, in its 
eitirety, after taiing into conidortjon by conducting 
a4etajled inv-,stijjtjon in the matter and to appoint 

c1ient to the post of Safdiw3la within a fortnight 
the date of issucanco of thi3 leqal notice. Failing 

comply witil the daands áa1e in Lhis 11otica0 my cjent 
hd no other otion, but, to initiate appropriate contempt 
poceedi.ngs against you and all the concürnd at your 

at and risk. 

The charges of this legal notice is quantified 
a 	500/- which you are liable to pay to my chant. 

Yours faithful)y, 

S. ANMIDA RAMU) 
Advoccate 

: As above. 



CENTRAL AD11INISTRT.fljE TRIBUNAL 
ANLORE BENCH 

S 	
Second Floor, 
Cmmerciel Complex, 
Indiranagar, 
Bangalore-560038.- 

ontempt Petition No.24/1993. in 	Dated:3 0 SEP1993 
APPLICATION No(s) • 655 of.1991. 

APPLICANTS: Srnt.Kanikamary v/s. RESPCNDENTS: Sri.A.K.Bhatnagar, 
Secretary,Mjnistry of 

TO. 	 • 	 Defenee,NDelhi & Others. 

I. 	Srj,D,T.Devendran, 
Advocate,No.27, 
First Main Road, 
Fst Floor, 
Chandrasekhar Cdrnplex, 

• 	 Gandhinagar,Bangalore-9. 

2. 	Sri.M.S.Padmarajai,h, 

	

o • 	 Central Govt.Stng.ounsel, • 
High Court Building, 
Bangalore-J.. 

Subjct:— Forwarding of copjes of the Order passed by 
the Central Administr8tive Tribunal,&angaiore. 

Pleasefjnd enclosed herewith a copy of the 
ORDER/STAY/INTERIM ORDER, passed, by this Tribunal in the 
above said application(s) on 22nd 5eptember,1993. 

S.:  

gm* 



BEFORE THE CE?T2RPJL AI4nISrRATIVE ThIBL 
G7IJJRE BEi : BANG7LORE 

DATED THIS THE ThEiTY SFX1JD DAY OF SEPrEBER 1993 

Present: 

Hon'ble Mr. Justice P.K. Shyamsundar ... Vice-Chairman 

Hon ble Mr • V. Ramakrishnan .,. Iinber [A] 

ODNTEiPT PiITrioN NO. 24/9 

Srnt. Kanikamary, 
W/o late I. George, 
Safaiwala (PiW] T1"1/990, 
residingat (old No.17), 
New No.49, Sathyanarayana 
Tmple, Ulsoor, 
Bangalore-560 008. Petitioner 

(Shri D.T. Devendra ... Advocate] 

V. 

1. 	Sri .A.K. Bhathagar, 
Secretary, Ministry of Defence, 
Central Secretariat, 
New Deihi-ilO011. 

Shri S.K. Kaul, 
Chief of the Air Staff, 
Vayu ]3havan, DHQ P0, 
New Dethi-IlO 011. 

Air Marshall y. Purl 
A.O.C. in C., 
HQ Training Oxmiand, 
I.A.F. Hebbal, 
Bangalore-560 006. 	 ... Respondents 

[Shri M.S. Padrnarajaiah ... Advocate] 

This petition having come up for admission before this Triim.i-

nal today, Hon 'ble Vice Chairman, made the follodng: 

ORDER 

1. 	Having perused the proceedings of the Indian Air Force Board 

of Officers  Court of Enquiry, IAF, we find that the direction 

of the Tribunal in the matter of appointing the applicant on 

compassionate grounds. has been heeded to by the institution, 
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but they have however, not found it possible to accomoc3ate the 

applicant. 

2. Under the circumstances there is no roan to accuse the respon-

dents of having not ccxnplied with the directions of this Tribunal. 

The respondents have considered the applicant for appointmant 

on canpassionate grounds to give her a job if that was possible. 

Earnest effort having been made in that connection and inspite 

of it, it is had not been possible to give an appointnent to 

the applicant, with the result, they certainly do not expose 

themselves for action in contapt. We therefore dismiss this 

application but observe that it will. be  open to the applicant 

to seak re1ar selection. 

- 
V 

- 	 1tEMBER [k] 	 vIcE-cHAIRMAN 


